1899 Elections to Committees 8 DECEMBER 1095? Demands for Supple-

CENTRAL Sk Boarp

The Miuister of Comwerce and In-
dustry (Shri T. T, Krishnamachari):
I beg to move:

. “"That in pursuance of clause
(c) of sub-section (3) of section 4
of- the Central Silk Board Act,
1948 this House do proceed 10
elect, in such manner as the Spea-
ker may direct, three Members
from among themselves to serve as
members on  the Central Silk
Board "

; Mr. Deputy-Speaker: The ouestion
s

“That in pursuance of clause
(c) of sub-section (3) of section 4
of the C:ntral Silk Board Act.
1948 this House do proceed to
elect. in such manner as the Spea-
ker may direct. three .Iemburs
from among themselves to serve as
members on the Central Silk
Board.”

The motion was adopted.

CENTRAL COMMITTEE OF TUBERCULOSIS
ASSOCIATION OF INDIA

The Deputy Minister of Heaith
(Shrimati Chandrasekhar): (;n behalf
of Rajkumari Amrit Kaur, 1 beg to
move:

"That this Ifouse o proceed tn
elect, in such manner as the Spca-
ker may direct, three Memboers
from among themselves to serve
on the Central Committee of the
Tuberculosis Association of
India.”

; Mr. Deputy-Spesker: The auestion
s:

“That this House do proceed to
elect, in such manner as the Spea-
ker may direct, two Members
from among themselves to serve
on the Central Committee of the
Tuberculosis Association of
India.”

The motion was adopted.

CENTRAL ADVISORY Comrrree of NA-
TIONAL Caner CoRrrs

The Deputy Minister of Defence

{Shri Satiabh Chandra): 1 bzg to move:
“That in pursuance of sub-sec-
tion (1) (i) of section 12 of the
National Cadet Corps Act (Act
of 1948) as amended by the
National Cadet Corps ‘Amend-
+ ment) Act (Aci LVII of 1952). this
"House do proceed to elect. in such
‘manner as the Speaker may dfrect,
two Members from amongst thein-
selves to be members of the Cen-
tral Advisory Committee of the
National Cadet Corps for a term

of one year,”

mgntary Grants, 1952-5: 1880
Mr. Deputy-Speaker: The question

“That in pursuance of sub-sec-
tion (1) (i) ot section 12 of the
National Cudet Corps Act (Act
XXXI 0f.1948) as amended by the
National Cadet Corps (Amenada-
meaw Acl (Act LVIIpt 1952). this
House do’ proceed to &ect, tn sucn
manner as the Speaker may direct,
two Members irom amonsst them-
seives to oe memoers of the Cen-
tral Aovisorv Committee of the
Nailenal Cadet Corps for a teim
of one vear”

The motion was adopted.

Mr. Deputy-Speaker: 1 have to in-
form hon. Members that the fol-
lowng dates nave been flxed for re-
ceiving nominations and withdrawal
of candidatures. and for hvulding elec-
tions, if necessary, in connection with
the following Committees: _

Date For Duve for Date for
no..ination withdrawal slection

. Public Ace-
ounia Com-
mittee: f 10-12-52 11-12-52 15-12-52

-

2. Central Silk
Board.

3. Central Co.
mmittee—of
tha Tuber-
culo 88 Asao-
ointion of
India.

11-12-52 12-12-52 16-12-52

4. Central
Advisory (

Copmmittee

of the Na- |
tional Ca- |
det Corps. }

The nominations for these Commit-
tees and the withdrawal of candidatu-
res will be received in the Parliamen-
tary Notice Office upto 12 Noon on the
dates mentioned for the purpose. The
elections. which will be conducted by
means of the single transferable vote,
will be held in the Deputy Secretary’'s
Room (No. 21) in the “arllament
House between the hours 10-30 A. s
and 1 p. .

DEMANDS FOR SUPPLEMEN-
TARY GRANTS, 1952-53

Mr.. Deputy-Spesker: The general
principles followed in regaré to cut
motions on demands for supplemen-
tary grants are as follows:

That the cut motions must be res-
tricted to the particulars contained in
the estimates on which supplementary
Srants are sought and to appllcation
of the items which compose those





